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' Sh.K.G, Ahuja Petitioner
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_IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 9
PRINGIRAL BENCH ‘
NEW BELHI
08 No.511/96 Date of decision 13, 1,199

Hon'ble Smt.Lakshmi Swaninathan, Member (J)

She KeGe ahuja,

3enio?r Pharmacist,

woTking at G.B,Pant Hospital,
New UDelhi, Govt.of NCT of Delhi,

(By advocate Sh,B.B. Mishra ) «eve fpplicant
USQ

1. Lt,Governor, Govi.of NCT of

2. Govt,of National Capital Territcry of
belhi, through Sscretary, Medical & P&H
Uepartment No.,5, Sham Nath Ma g, Delhi,

3¢ GeBoFant Hospital, New Delhi through its Director,

4, cr.D.K.srivastava, Medicgl 3Supsrintendent, GBS .Pant
Hospital, New Delhi,

S, §h, Mukesh Kumar, Pharmacist, working at G.B8.,8ant
Hospital, New Delhi,

sssa Respondents

(By aAdvocate Sh, amresh Mathur )

0 RO £ R (DRALL

(Hon'sle 3mt, Lakshmi Suaminasthgn, Member (3J)
The applicant wo is w.rking as $snior Pharmaci st

with G,B.Pant Hospital~ Raspondent 3 is aggrisved that the
's
Chw
Tespondents have failed to allow him to join in Cardielogy

3tore from OPD in terms of ths office orders dated 1%2,6,95

and 23.6,95 {nexures a-4 and A=5).

ok
2. The facte in this case fall in, narrow cd@mpass
i~ i

and are pot disput ed:_ 1 Resnondent..4, namely, the Medical

Superintendsnt, G.B,Pant Hospital, 'has by the order
dated 13,6,95 directed that agns Shri Muke sh Kumar, Pharmacist
at the hospital be relisved of his dutiszs i th immediate
effaotluho was directed to report for duties at Directorats

of Health Servives, Connaught Place, New Dalhi in place of
, . thes :
W ich the applicant was posted in/Cazrdiology Sters from 0PD.

By the subsequent order dated 23,6,95, the agpplicant was
ralisved of his duties from 0.P.D, weS.te 23,6,95{N)and

directed to report flor dutiss Cerdiclogy Store.. .
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The applicant, housver, has alleged in this applicaticn that

whan he reported for dutias in the Cardiclogy Store, he was
the
not allowed to perform his dutiss as/former incumbent, namely,

~

Shri HAuksesh Kumar continues in the posit, f#:cofding ts thsa
applicent, he being a senior phartmacist, had been rightly

post

(19}

d at Cardiclogy 3Store yhich post carries higher respeonsi-
bilities and duties as compared to his postig b the 0,R.D,
3 The.respondsents hattg filed their reply and I have

also heard Shri pmresn Mathur,learned counsel for the raspond
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The main contenticn of the respondents is that since the applicant
has been posted at G.B.Pant Hospital as Pharmacist, his posting
in that HOSpiﬁal.itSélr is entirely an internal administrative
matter for disposai by them, Howsver, it is seen that no
satisfactcry reasons have been given Bhy the impujned orders
transterring the applicant to Cardiclogy Store FromQPD in

June, 1995 hawe neither been cancellad noc implemented by the
respond ents. ItNas alsc not been denied that these prders havs
been passad by the compstent asthority, This= is not a s~tisfactaory

situation crested by the respondents themsalves,

4, In the above facts and clrcumstsnces of the case, this

O«As is disposed of Wth the following dirsctionsg="

The respondents shall implement their orders datad
13,6,95 read with order dated 23.6.95 uﬁthi@ a period
of tuo ueeksAfraﬂ'ﬁhe date of receipt af-a.coay of this
order. In case, they decide. to cancsl the impugned . .

p0sting order, they shall vass & reassned and speaking
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order within the sane

R
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erigd under intimaticn te the
applicant, S

No order zs to casts,

v y . - - o - 1) - ) .

(Smt.Lak shmi Suaninathan)
Member {J)




